@TEM NO. 111 COURT NO. 7 SECTION Xl I A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NQ(s). 3070-3071 COF 2007

GOVT. OF A.P. & ORS. Appel I ant (s)

VERSUS

M A. RAZACK (DEAD) BY LRS. Respondent ( s)

(Wth office report)

Dat e:

26/ 11/ 2009 These Appeal s were called on for hearing today.

CORAM :

For Appell ant(s)

For

HON BLE MR, JUSTI CE HARJI T SI NGH BEDI
HON BLE MR JUSTICE T.S. THAKUR

I . Venkata narayana, Sr. Adv.
Manoj Saxena, Adv.

Raj ni sh Kumar Si ngh, Adv.
Rahul Shukl a, Adv.

T. V. George, Adv.

Respondent ( s) Dushyant A. Dave, Sr. Adv.

S. Udaya Kumar Sagar, Adv.

Bi na Madhavan, Adv.

r MS. Lawyer’'S Knit & Co, Advs.

dFS5 SSS55%

UPON hearing counsel the Court made the follow ng
ORDER
We have heard the | earned counsel for the parties.

The appeals are disnissed in terns of the signed order.

( KALYANI GUPTA) (VI NOCD KULMI)
SR P. A COURT MASTER

[ SI GNED ORDER |'S PLACED ON THE FI LE. ]
I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

Cl VI L APPEAL NOS. 3070-3071 OF 2007

GOvT. OF AP. &ORS. L

VERSUS

M A. RAZACK (DEAD) BY LRS. ...

ORDER

APPELLANTS

RESPONDENTS



e have heard
parties.

Thr ee courts
jurisdiction of
under Secti on 476
Property Act, 1950.

W are, therefore,
t hese matters
di smi ssed
NEW DELH

NOVEMEBR 26, 2009

t he | ear ned counsel for t he
bel ow have f ound t hat t he
t he Civil Court was not barred
of Admi ni stration of t he Evacuee
not inclined to interfere in
The appeal s ar e, accordi ngly,

[T.S. THAKUR]



